
CENTHAL ADMINISTPATIVE TRmBUNAL,ALIAHABAD BENa-I.

Origi na 1 Applicati Q1 NO.585 of 1992.

1. Ainu llah Ansari

2. Amin Ali ......... App li cants •

Vs.

Union of Indiat thr ouch secretary, Ministry
Of post and Tel.ecOmmunicati Q1.

-i
Seni or Superinten dent post Offic9j, Deor-La
Na~r Sevayojan Adh i.kard , Na~1ar S9vayojan
Karyalaya, Redrcna, District Deoria.

, 4.Parmod Kumar SQ1 of Nltkhlal r/o. RO.raria
.post Ro"ari, District Deoria.

2.
3.

1.

urendra Singh 5/0. Dwarika De s r/o. Ro,'aria
post ROJlari, District Dearia •

•• • • • • • • ~ sp cndent.s •

!~

The app Li.cant., have approached this Tribunal

nder se ct Lcn 19 Of the" dministrative Tribuna 1 Act,

1"ith the prayer to the effect t.nat the r-esp cnderrt.s "

be directed to send the names of the oPt:: licants

~1 tile name of five candida tes based Or'! seni or i,ty.

f~jain grievance of the cpp licants appee r-s to .{~

t.ha t i,o pur suen ce of the advertis-ement date d In..2-1992

(vide anne xur-e-u ) it "'as learnt that there ···as vacancy

r tile post of Branch post Naster and the applicants

their applicaticn timely Q1 27-2-1992 duly having

eeen completed in all respect:) as t.he last date for

r-ee ch.ln ; such epp Ltcet.Lon ','as 9-3-1992. It has further

been stated by the applicants that their app Licat.Lcns

,,'ere not dealt with in accordance ",ith exttllnt rules and

procedure, ,,·ith the result t~eir names did not find

place in the list and as s uch the applicants sent

their rop re sent.at.Lcn by registered post dated 10-3-92

(vide annexure 3 8. 4) but lr they received no rep ly and
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as such the applicants have approached this Tribunal.

3• The learned counsel tor the applicant "hile

~dverting to the c cnt.en ts of the app Li.ce t Lcn and papers

annexed theret 0 has urged that the grievance of the

epp licant ,··ould be substantia lly redres sed if the direc-

tiQ1 is issued to the r-esp cn dent s NO.2 and 3 to decide

their rep re sent.a tLcn [fPnexure-3)by a roas cned and speaking

order in accordance with the extant rules, regulatiQ1s

and order in this regard. Having perused all the papers

and having ccnsLdere d all the aspects of the matter, I

find it expedient that ends Of justice •.•ould be served

if the re sp cndent NO.2 and 3 are directed to decide the
"'- ..t.

representatiQ1 of the applicants(~nne xure-~ by Ii- reas cne d

and speaking order in accordance ···ith the extant rules

regulatiQvJ and order in this regard, ,··ithin a perd od

of 3 morrths f r omthe date of receipt of 1¥ cCpy of this

" order! and I order accor~ingly. It is made clear that
/

in case the copy of the representati Q1 of the a p Li.carrt.e

(~nnexure 3) is not readily available ··.ith the .re sp cndents

NO.2 and 3 a copy thereof be furnished by the applicant-c.
I

...ithin 15 days f r cm the date of receipt of the cCpy Of this

ozder to enable the .re sp cn derrt NO.2 and 3 to decide the

above rep re sent at.ficn as directed atove ···ithin aforesaid
'/ (

specified period of three morths ,

4. The app Li catLcn of the applicant is disp osed

of as above with no order as to the costs.

Allahabad dated 30th April,1992

(RI<A)


